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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

MONDAY, THE THIRTIETH DAY OF SEPTETVBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTIGE J SREENIVAS RAO

WRIT APPEA LNO | 1143 0F 2024

Between:

WritAppealunderclausel5oftheLettersPatentAgainstorderDatedl2l09l2024in
WP No. 25326 of 2024 on the file of the High Court'

DTDCExpressLimited,(earlierDTDCCourierand_CaroPrivateLimited)\q]-]1.
iistl,A/BTC, opp to p"htrtooni 5hi.rtu-a,ilding-s Begumpet' Hvderabad- 500 016

if,i"r.igh it" Arthbrized representative Sri Betha Dileep Pavan Kumar

...APPELLANT

The Central Government lndustrial, Tribunal Cum Labour Court Nampally'

lr"i, naii)J*irr'i Mirtet, Hvderabad, Rep bv Presiding officer

The Assistant Provident Fund Commissioner, C l R^eg^ional Office-1 
'

ehivii-hvlniohi Bhavan Barkutpura, Hyderabad - 500 027

AND
1

2

...RESPONDENTS

IANO:1OF 2024

PetitionunderSectionlslCPCprayingthatinthecircumstancesstatedin
the affidavit filed in support of the petition, the High Court may be plea-se-d^to 

.stay
allfurtherproceedingspursuanttoimpugnedassessmentorderno.TS/Ro/HYD-
1t2Z4O3t1-1tZO23-24t857 dated tBjO3TZO2a passed by Respondent No 2'

in"fuaing EPF Appeal No. 18 of 2024 on the file of the Central Government

lndustriil Tribunat cum Labour Court at Hyderabad'

Counsel for the Appellant : SRI P'GAUTHAM RAO

Cor"""f for the Respondent No'1 : SRI GADI PRAVEEN KUMAR'
DY. SOLICITOR GEN. OF INDIA

Counsel for the ResPondent No'2 : --

The Court made the following: JUDGMENT
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HON'BLE THE CHIEF JUSTICE ALOK,\TIADHE

AND

TT .E HON'BLE SRI JUSTICE J.SREENTVAi; R.AO

WRIT APPEAL No .LL43 of 2O2tt

JUDGMENX': lper the Hon,bre Lhe CheJ Justice Alok Aradhe)

Mr. D.Prakash Reddy, learned Ser Lior Counsel

representirg Mr. p.Gautham Rao, learned ccuns€rl for the

appellant

Mr. ( ;adi Praveen Kumar, learned Del rr.ty Solicitor

General of ndia lor the respondent No.1

2. With the consent of the learned cou n sel for the

partie s, the n-ratter is heard finally.

3. [n thir.r intra court appeal, the appellant has assailed

the va.lidity rf the order dated 12.09.2024 by rvh.ch the writ
petitic'n pre -erred by the appellalt, na_rnely \n .l).No.25326

ol 2024, har been dismissed.

IILE

4. Iracts ;living rise to filing of this appeal t r.efl-r. stated

are that the appellant is a company engaged ir, providing

courie - serv ces 'which operates across the c :unttv. The
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appellant has a branch office in Hyderabad. The

Hyderabad office of the appellalt is an establishment

within the meaning of Employees' Provident Funds and

Miscellaneous Provisions Act, 1952

5. On a complaint made by an cx-employee of the

company, premises of the appellant at Hyderabad was

inspected. During the course of the inspection, it was

found that the appellant has allegedly not remitted the

correct provident fund dues for the period from 2Ol4-2O15

to 2Ol8-2O19. The Assistant Provident Fund

Commissioner, by an order dated 18.03.2024, held the

appellant liable to pay a sum of Rs.38,1O,73,O58/- on

account of provident fund and allied dues.

6. Being aggrieved, the appellant filed an appeal before

the Centra,l Government Industria-l Tribunal-cum-Labour

Court at Hyderabad (hereinafter referred to ?S, "the

Tribuna-I") along with an application seeking waiver of the

statutory deposit of 7 5o/o of the amount due under the

order passed by the Assistant Provident Fund

Commissioner. The Tribuna-l, by an order dated
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O3.O';.2O21, directed the appellant to depos t 4O:'/o of tine

determinec amount as a condition 6 r<:cer-lent in

entertainin 1 the appeal. The appellan , therefore,

chalk:nged the said order in the writ petition. ,lhe leamed

Singlr: Juilge, by an order dated 12.(g.2024 has

maint-ained the said order and has dismis;€d t-he writ

petition. In the aforesaid factual backgrourd, tl-Lis intra

court appe;:l arises for consideration.

7. Learnrd Senior Counsel for the appellant has raised a

solitaty con -ention that the beneficiaries who are r.equired

to be oaid tl re amount of provident fund are nct identifiable

and it is fur ther submitted that the appellar-rt rs re:rdy and

wiliin5l to s( cure the amount which is due an 1 pa-rzafls 1e

the enrplove:s on adjudication. It is, therefor,:, sucmitted

that the ap;:ellart be granted the liberty to de rc,sit 21ok of

the amounr as directed by the Tribunal I nd lor the

remaining I l(/o of the amount, the appellant I e pe rmitted

to furr:ish bz nk guarantee.
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B. On the other har-id, the learned Deputy Solicitor

General of India submitted that no interference is required

in the order passed by the learned Single Judge.

g. We have considered the submissions rnade by

learned counsel for the parties and have perused the

record

10. Admittedly, there is no material on record to indicate

the names of the employees who shall be entitled to the

arnount of provident fund. The amount, if any deposited

by the appellant, sha1l lie in the deposit with the Tribuna-1'

However, there is a need to secure the amount which is

duc to the beneficiaries as provident fund.

11. Therefore, in the peculiar facts of the case, it is

directed that the appellant shall deposit 25o/o of the amount

as directed by the Tribunal within a period of three weeks

from today. In respect of the baiance l1ok, the appellant

sha-ll furnish the bank guarantee within the same time

limit.
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To,

12. To t re aforesaid extent, the order p ar;se,:i by the

learrred Sir Lgle Judge dated 12.09. 2024 ancl tlre or:<ier dated

03.O'7 .202, passed by the Tribunal are modill :ri.

1.)_t.) The vi'rit appeal is accordingly disposed ,rf

Misce llaneous applications pending, f ar,y, shall

stanc close l, However, there shall be no orde . as 1.o costs.

SD/.T. KRISHNA KUII,IAR
)I:PUTY REGIS/RAR

//TRUE COPY// e/ \
SECTION OFFICER \

'1 . The Presidinl Officer, Central Government lndustrial, Tribu nal Cum Labour
Court \ampaily, Near Mozamjahi t\/arket, Hyderabad.

2. One CC to SFll P.GAUTHAI\4 RAO, Advocate. [OPUC]3. One CC to Stll GADI PRAVEEN KUIVAR, (Deputy Soli:i1or (:;eneral of lndia),
High C;ourt for the State of Telangana at Hyderabad. [O )(JCl

4. Two CD Copir>s.
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HIGH COUIIT

DATED:30 ilt9t2024

JUDGMENT

WA.No.1143 of 2024
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